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aiya, S h ri S a ty en d ra  N aray an  
S inha, S h ri G eorge T hom as 
K o ttu k ap a lly , S h ri A. M. T ariq , 
Sh ri K am aln ay an  Ja m n a la l B aja], 
S h ri B. R. B hagat, S h ri M athura  
P ra sad  M ishra, S h ri T. Sanganna. 
S h ri S. R. D am ani, Shri R ajesh - 
w a r  P a te l, S h ri T. C. N. Menon, 
S h ri P ra b h a t K ar, S h ri R. K. 
K h ad ilk a r, S h ri B im al C om ar 
Ghose, S h ri A rju n  Singh B ha- 
d au ria , S h ri M. R. M asani, H. H. 
M ah a ra ja  S ri K a m i S inghji of 
B ikaner, S h ri P rem ji R. Assar, 
S h ri T rib h u an  N aray an  Singh, 
S h ri N. S iva Raj, H. H. M ah ara ja  
P ra ta p  K esh ari Deo, Sh ri N au sh ir 
B harucha , Dr. A, K rishnasw am i 
an d  S h ri M o rarji D esai w ith  ins­
tru c tio n s to  rep o rt by  th e  1st 
M ay, 1958.” .

T he m otion  w as adopted

M r. D ep u ty -S peaker: T he House
w ill now  tak e  up  th e  non-official 
business.

PR IV A TE M EM BERS’ B IL LS AND 
R ESO LU TIO N S COM MITTEE 

T w e n t y - f i r s t  R e p o r t  

Shri S u p ak a r (S am b alp u r): Sir, I
beg to  m ove:

“T h at th is H ouse agrees w ith  
the T w en ty -firs t R ep o rt o f th e  
C om m ittee  on P riv a te  M em bers’ 
B ills and R esolutions p resen ted  
to  th e  H ouse on th e  24th A pril, 
1958.”.
Mr. D epu ty -S p eak er; T he question

is:
“T h at th is  H ouse ag rees w ith  

th e  T w en ty -firs t R ep o rt of the 
C om m ittee on P riv a te  M em bers’ 
B ills a n d  R eso lu tions p resen ted  
to th e  H ouse on  th e  24th A pril, 
1958” .

The m otion  w as adopted

RESOLUTION RE: REORIENTATIO N 
O F T H E SY STEM  O F EXAM INA­

TIO N S— cond.
S h ri V. P . N ay ar (Q u ilon ): S ir, I

w onder w h e th e r  th e re  is a  quorum . 
Now w e  a re  e n title d  to  a  quorum . I t

is a  v e ry  im p o r ta n t‘su b jec t w hich  is 
com ing up before  th e  House.

Mr. D eputy-Speaker: The b e ll is
being rung.

Now th e re  is quorum . T he House 
will resum e fu r th e r  discussion on th e  
R esolution m oved by Dr. Deorao 
Y eshw antrao  G ohokar on th e  11th 
April, 195R, reg ard ing  re -o rien ta tio n  
of the  system  of exam inations.

O u t of two and a ha lf hours a llo t­
ted  for the  discussion of th e  Resolu­
tion, one hour and forty-one m inutes 
have  a lready  been taken up and  fo r- 
ty n in e  m inutes a re  le ft fo r fu r th e r  
discussion today.

Is th ere  any hon. M em ber w ishing 
to  speak?

T here  is no  one. T hen I call the 
hon. M inister.

T he M inister of Education (Dr.
K. L. S h rim ali): Mr. D epu ty -S pea- 
kor, Sir, my hon. friend, Dr. Gohokar, 
by m oving this Resolution has draw n 
tho a tten tion  of th is H ouse to  an im ­
p o rtan t problem  w hich has engaged 
the a tten tion  of educationists fo r th e  
last fifty years.. The exam ination  
system  has been criticised from  every 
q u a rte r—parents, teachers, society, 
adm in istra to rs and everybody. B u t 
it has got such a  strong hold over 
ou r people th a t in spite of general 
d issatisfaction w ith  th e  system  th ere  
has be#>i little  effort to  change i t  and 
rep lace  it by a b e tte r  system . This 
sub ject form s the  sub ject m a tte r  of 
discussion in various education con­
ferences and comm ittees, both  official 
and non-official, b u t I m ust say th a t 
so fa r  there  has only been a tinkering  
of th e  problem  h ere  and th ere  and 
we have not m ade any substantial 
progress. The M inistry  of Education 
has recen tly  taken a very  im portan t 
step fo r bringing about certa in  r a ­
dical changes in th e  exam ination  
system. B u t before  I come to  this 
question, I th ink, it is necessary 
th a t we should be  c lear about the  
issues involved in th is m atter.


